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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
I.A-No.3 in
WRIT PETITION (CIVIL) NO(s). 197 OF 2011
VI VEK DUDEJA & ORS. Petitioner(s)
VERSUS
UNION OF I NDI A & ORS. Respondent ( s)

(Wth appln(s) for clarification/nodification of Court’s Order)

Dat e: 30/06/2011 This Petition was called on for hearing today.

CORAM :
HON BLE MR. JUSTI CE P. SATHASI VAM
HON BLE MR JUSTI CE A. K. PATNAI K
( VACATI ON BENCH)

For Applicant P.S. Narasi nmha, Sr. Adv.
P. V. Dinesh, Adv.
T. P. Si ndhu, Adv.
P. V. Vi nod, Adv.
Cherri e Al exander, Adv.
For Petitioner(s) Vi kas Meht a, Adv.
Amar ender Sar an, Sr. Adv.
Am t Kumar, Adv.
Ashi sh Kunmar, Adv.
Jawahar Narang, Adv

For Respondent (s)
For

Dushyant A. Dave, Sr. Adv.
S. Udaya Kumar Sagar, Adv.
Bi na Madhavan, Adv.

Veni ta, Adv.

s. Lawyers Knit & Co.
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Sri S. Gopakumaran Nair, Sr. Adv.
Sri T.G N. Nair, Adv.
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For U QOI. M. Ashok Bhan, Sr. Adv.
M s. Rekha Pandey, Adv.
M. D.S. Mbhra, Adv.

State of Maharashtra M. Dushyant Parashar, Adv.
Ms. Asha Gopal an Nair, Adv.

State of U. P. Shai |l K. Dwi vedi, AAG
Muikesh Ver ma, Adv.
Ni ranj ana Si ngh, Adv.

M
M
M
State of WB M. Tara Chandra Sharnmm, Adv.
Ms. Anitha Shenoy , Adv.
M

S Corporate Law Group , Adv. (NP)



UPON hearing counsel the Court nmade the foll ow ng
ORDER

Heard | earned senior counsel for the applicant
as well as second respondent Medical Council of India.
I.A is disposed of accordingly.

[ Madhu Bal a] [ Savi ta Sai nani ]
Sr. PA Court Master
(Signed order is placed on the file)
IN THE SUPREME COURT OF | NDI A

CVIL ORI G NAL JURI SDI CTI ON
I NTERLOCUTORY APPLI CATI ON NO. 3 OF 2011

I'N
WRI T PETITION (CIVIL)NO 197 OF 2011

VI VEK DUDEJA AND OTHERS ... PETI TI ONERS
VERSUS
UNION OF I NDI A & ORS. ... RESPONDENTS
ORDER
The State of Keral a has filed t he pr esent
application seeki ng per ni ssi on to fill up t he Post
Graduat e Medi cal and Dent al Seat s, whi ch have been

surrendered, fallen vacant and fresh seats of the State
quota available in the Self Financing Medical Colleges viz
66 PG Degree Seats and 8 P.G Diploma seats, with the
surrendered seats of Al India quota seats, by granting
extension of time for conducting counselling in order to
compl ete the adm ssion process for the acadenic year 2011-
2012 by 30th June, 2011, following inter se nerit of all
State Quota seats.

Heard | earned seni or counsel for the applicant as
wel | as second respondent Medical Council of India.

Though on behal f of certain private medi ca
colleges as well as the students certain grievances were
putforth, we are not going into the nerits of their claim
in this application. Consi dering the earlier orders of
this Court and the Regul ations of MCI and the details
furni shed in support of the above application, we extend
the time by 1st July, 2011
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It is br ought to our notice t hat somne Wit
petitions wer e filed bef ore t he Hi gh Court and are
pending as on date. In view of the same, the present order
of us extending the tine is without prejudice to the stand
of the the respective parties in those wit petitions

It is also clarified that in respect of the above
sel ection, the Medical Council of Indiais free to take
appropriate action in accordance with their Regul ations
appl i cabl e.



Interlocutory application is di sposed of
accordi ngly.

NEW DELH J.
30TH JUNE, 2011 [ A K. PATNAI K]



